FORM A
PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF COSMAS RESEARCH LAB LIMITED

RELEVANT PARTICULARS

Name of the Corporate Debtor

Cosmas Research Lab Limited

Date of

corporate debtor

Incorporation of the

14.05.2008

Authority  under  which  the
Corporate Debtor is incorporated /

registered

Registrar of Companies, Chandigarh under the
Companies Act, 1956

Corporate Identity No. / Limited
Liability Identification No. of the

Corporate Debtor

U24110PB2008PLC031925

Address of the registered office
and principal office (if any) of

corporate debtor

Reqd. Office:
Village Gaunspura Bhattian Road, Hambran,

Ludhiana, Punjab, -141110

Corporate Office:
B-1-1446, Haibowal Khurd, Hambrain Road Distt.
Ludhiana, Punjab-141001

Insolvency Commencement Date

in respect of corporate debtor

09.02.2024

Estimated date of closure of

insolvency resolution process

07.08.2024 (180" day from the

Commencement Date)

Insolvency

Name and registration number of
the insolvency professional acting

as interim resolution professional

Mr. Rajender Kumar Jain (Regn No: IBBI/IPA-
001/IP-P00543/2017-2018/10968)

Address and e-mail of the interim
resolution professional, as

registered with the Board

House no.3698/1,
Chandigarh-160047

Email ID: amicusthe@gmail.com

First Floor, Sector 46-C

10.

Address and e-mail to be used for
correspondence with the interim

resolution professional

SCO-818,  1st NAC,
Chandigarh-160101

E-mail: cosmasresearchcirp@gmail.com
Mobile No.-+91-9915592262

Floor, Manimajra

11.

Last date for submission of claims

23.02.2024

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the

interim resolution professional

Name the class (es) — NA




13. Names of Insolvency | 1.NA
Professionals identified to act as | 2.NA
Authorized  Representative  of | 3.NA
creditors in a class (Three names

for each class)

14. (a) Relevant Forms and (a) Web link: http://ibbi.gov.in/downloadform.html
(b) Details  of  authorized | Please refer Note 1 given below for applicable
representatives form(s)
are available at: (b) Not Applicable

FOR THE ATTENTION OF THE CREDITORS OF COSMAS RESEARCH LAB LIMITED.

Notice is hereby given that the Hon’ble National Company Law Tribunal, Chandigarh Bench
(Court-1) has ordered the commencement of the Corporate Insolvency Resolution Process of
M/s Cosmas Research Lab Limited. on 09.02.2024.

The Creditors of M/s Cosmas Research Lab Limited. are hereby called upon to submit their
claims with proof on or before 23rd February, 2024 to the Interim Resolution Professional at the

address mentioned against entry No. 10.

The Financial Creditors shall submit their claims with proof by Electronic means only. All

other Creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The proof of claims is to be submitted by way of the following

specified forms along with documentary proof in support of their claims:

Note-1

Form B: for claims by Operational Creditors (except Workmen and employees)
Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a workmen and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors

Submission of false or misleading proofs of claim shall attract penalties.
Kindly mention your contact details in the claim form so that any query regarding the

claim can be resolved at the earliest.

\ % [ s
Rajender Kumar Jain

Date: 11.02.2024 (Reg. No IBBI/IPA-001/1P-P00543/2017-2018/10968)

Place: Chandigarh Interim Resolution Professional in the matter of

Cosmas Research Lab Limited.
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OFFICE OF THE DEPUTY COMMISSIONER-CUM-CHAIRMAN
SHIVRAYRI MELA COMMITTEE, MANDI MIMACHAL PRADESH
Ph No. 09105 225201 E-mail-de-man-hp@nic.in

Watioe No MND-ADM- Shiveain-2024/472-74 Oatad Mool e Bth Fhinisny, 2004
' TENDER NOTICE |
The Deputy Commissioner-cum-Chairman International Shivratri Fair|
Committes, Mani- Himachal Pradesh intands toinvita sealed tenders in two bid
system (Technical bid and Financial bid) from the bidders! fabricators for|
setting up an Aluminum Hanger for Govi. Exhibition during Intarnational |

| Shivratri Fair- 2024 schiaduled fo be organized w.e.f 08-03-2024 o 15-03-2024

from the experienced & registarad vendars/Event Managers having experience !
{of construction/installation of such water proof Aluminum Framad|
 Hangers/Domes during at least three fairs of equivalent events. The preferance
shall be given to the vendors who have their own material for raising the |
| Dome/Hanger. |
Such vendors who fulfill the aforesald criterla can obtain defailed Tender

documents from the offce of the Secretary (AC to DC) (Room No,213)|

r¥epder documents duly filled In all respect must reach in the room of|

[8 ntendent (Peshi) (Room No.212) thraligh Registered Past/Speed Post

of persanaly on or before 26-02-2024 (up to 12-30 PM,, any Tender. which i
recaived after due date and time shall not be considered. The Tenders shall ba |
opened on the same day at 2.30 P:M. before the appropriate committee in thal

| office of the Addl, District Magistrate, Mandi (Room No.307).

The tenderers are required to submit ihe Tender applications/documents in (in|
two bid System-Technical bid and Financial bid) a sealed cover envelope

marked as” Tender for setting up Aluminum Hanger for Govi. Exhibition
during International Shivratri Falr-2024 *. |
The tendereshas to mark each envelope separately in one envelope as Technical

bid & Financial bid and coples of documents required must be pul in éach|
envelope of technicalfinancial bid 88 per the requirsment of the Iendsri
document.

Deputy Commissioner- cum- Chalrman International Shivratri Fair, Mandlr!
reserves the right to cancel the Tender any time without assigning any |
el Socratary (AC.), |

International Shivratri Fair Committes,
__ Mandi District Mandi (4., |

OFFICE OF THE DEPUTY CDMMISSIQN!R-CUM-CHAIRMAN
SHIVRATRI MELA COMMITTEE, MANDI HIMACHAL PRADESH
Ph No. 09105 225201 E-mail-dc-man-hp@nic.in
Notlcs Mo MND-ADM-Shiveaf-2024 Diated Mandi the 8in Februsry, 2024 |

TENDER NOTICE-CUM OPEN AUCTION |
Office of the Deputy Commissionar- Cum- Chairmanintemational Shivratri Fair intanids fo/
invite: sealed tenders (in two bid system -Technical bid and Financial bidjfor“ |
out space In Uppsr Paddal at Mand| Town for setting up Swings (Jhullas, Hindollas
and Gandollas) duting Intemational Shivratrt Fair-2024" scheduled to be organized|
w. e . 09.03.2024 to 15.03.2024; from expsrisnced & registered vendars/ event|
managers having expefience of constructionfinstallation of such Swings (Jhullas,
Hindoilas and Gandoilas during at least tive intemational falrs or £quivalent avents |
having average annual tumaver notless than Rs.50.00 Lakh (Fifty Lakh) per annum during |
lastthres years. Preference will be given o the vendars/bidders who have their own swing|
materials, -
Such vendors who fulfil the aforesaid criferia can obtain detsiled Tender documants frum|
the offica of Secretary (AC to DC), International Shivratri Fair Committes, Mand,
District Mandi (H.) on cash payment of Rs. 1,000/~ on any working day. The Tendsar |
doctments duly filled in all respect must reachin the roam of Supenintendent Peshi (Roam |
No.212) latest by 22ndFebruary, 2024 up to 2:30 P, any tender, which is recelvad affer
dus date & time shall not be considered. The tender shall be apened at 3:15 B M on same |
day before appropriate committas. ) |
The tenderess are fequired 1o submit the fender applications/ documants as per two bid
sstem -Technical bid and Financial bidin a sedled cover envelopes marked as “Swings |
during International Shivratri Fair-2024",
The lenderar has to mark each envelope separalely in one envelope as Technical Bid & |
Financial Bid and copies of documents required must be pul in each smvelope o
technicalfinanciai bid as per the Tequirementof the tender document, |
Technical bid will be apened first thereafter open auction will be carried out among
the technically qualified bidders after that the financlal bid will be opened and the

Imqwnmmanmmamnwww.whlmarwmwm.
|bomulmcl. i |

The Tender Notice along with Tender Form Gan also be downloaded from the ufﬁnial|
websﬂaofmenC.oﬂwwb]edhmwndfﬁunmﬂw&nmmnmwmandnsea
DDuI‘Ra.WGDJ-duﬂngme ¥me of submission of the Tendar Form. '

|

| Deputy Commissioner- eum. Chairman international Shivratri Fair, Mand|
| reserves the right to cancel the Tender any time without assigning any
|

el |

reason.

Secrstary (A.C,), |
International Shivratri Falr Committes,
_ Mand District Mandi (.P).|



Sdf-
Parveen Jaln Tifaria-Whole Time Director
[DIN: 00115002)

d

EGRATED METALIKS LIMITED

L65993DL1989PLC035409

ond Floor, DLF South Court, Saket, New Delhi- 110017
ail:alliance.intgd@rediffmail.com | Website: www.aimLin

TEMENT OF UN-AUDITED FINANCIAL RESULTS
NINE MONTH ENDED ON 31ST DECEMBER, 2023

(Rupees In Lacs) except per share data

. QuarterEnded | Nine Months Ended  Year Ended
3202 | 00208 | 31122022 | 31.12.2023 31422022 | 31.03.2023
| (Un-audited) | {Un-audited) | (Un-audited) | (Un-audited) | (Un-audited) (Audited) |
147699 | 150032 | 161126 | 434013 | 455843 587638
(1807.83) | (2491.84) | (1765.92) | (6904.04) | (5530.67) | (8642.11)

nd
s | (213200) | 1305127 | (1765.92) | B314.82 | (5530.67) 197183
(2132,00) | 1305127 | (1765.92) | 831482 | (5630.67) 1171.83

1
(2132.00) | 13051.27 | (1785.92) | 8314.82 | (553067) 116956

[ s il [

{16125 .1 f61.25 | 1161251 1,16%25 | 1.1'51,25l 1,161.25
i - - . - . ‘ (36,972.95)
(1.84) 1124 | (152 716 (4.76) 101
(84 na | (152 | 716 (4.76) 101

| comimittee and approved by the Board of Directors in thelr meefing held on February
nipany have carried outalimited review of the same.
0 re-groupedire-classified to make them comparable with the figures for the current

d financial results filed wilh the Stock Exchange under Regulation 33 of SEBI (Listing
sguletions, 2015 and full formats of the same are also avallable on the websile ofthe

L& www.bseindia.com
For Alllance Integrated Metallk Ltd.

Sd/-
Daljit Singh Chahal
Chairman Cum Wholetime Director

117 |2 Retevant Forms an
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SBEC SUGAR LIMITED

CIN: L15421UP1891PLCO19160

kpur, Thesil Baraut, District: Baghpat, Uttar Pradesh-250611
01234-259206 Fax:+91.1234-259200

psbecsugar.com, Website: www.sbecsugar.com

ULTS FOR THE QUARTER AND NINE MONTHS ENDED 31ST DECEMBER , 2023

[Rs. In Lacs)
STANDALONE | CONSOLIDATED
IMonths | 9Months |Comesponding| 3 Months | 9 Months |Comesponding
ended ended 3 Months ended ended 3 Months
st st ended 31st st st ended 31st
Jecember, | Decomber, | December, | December, | December, | December,
201 2023 022 2023 2023 2022
Inaudited | Unaudited | Unaudited | Unaudited |Unaudited | Unaudited
1403801 4101326 14,892.87 | 1441045 | 41,536.07| 15137.14
(179.05) | (2.024.73)| (813.23)| (208.60) | (3.451.92)| (1,045.26}
(176.05) | (2824.73)| (B13.23)| (208.60) (3,451.92)| (1,045.26)
(170.05)| (292473)| (61323)| (208.60) [ (3,567.41)) (1.041.87)
(17641)| (2.916.83)| (831.97)| (206.31) |(3,560.53)| (1,058:44)
| 765.38| 4.785.30| 4765.39| 4,765.39 | 4,765.38| 478539

w Chandigarh

ORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency end Bankruplcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2018)

FOR THE ATTENTION OF THE CREDITORS OF COSMAS RESEARCH LAB LIMITED
" RELEVANT PARTICULARS

1. | Name of corporate debior Cosmas Research Lab Limited

2. | Date of Incarporation of corporate deblor | 14/05/2008
4. | Authority under which corporate Registrar of Companies; Chandigarh under ihe
debtor is incorporated | registerad Companies Act, 1858 now Companies Act, 2013

4. |Corporate identy No. / Limiied LISbily) 124110pB2008PLC031925

Identification No. of corporata

5. | Address of the registered office and Regd. Office:

principal office {If sny) of coporate debitor | Village Gaunspura Bhatian Road,
Hambran, Ludhiana, Punjab -141110

Corporate Office:
B-1-1446, Haibowal Khurd, Hambran
Road Distt. Ludhiana, Punjab-141001
| Inssivency commancement date in
s respect of corporate debtor 09/0212024
7 | Estimated date of closure of insolvency | 07/08/2024
liition process {160t day from the insolvency Commernicement Dats)
8, |Name and registration number of the er.Rs}aﬂ‘.ierKurnarJam
Insolvericy professional acting as intenm | (Regn Na:
| resolution professional |BBITPA-004IP-POOSAY/2047-2016/10968) |

0. | Address and e-mail of the interim resolution | House No. 3688/1, First Floor,
professional, as registered with the Board | Sector 46-C, Chandigarh-160047
|Email ID: rijain.ip@gmail.com

10.| Address and e-mail to be used for SCO-B18, 18! Fipor, Above Yes Barik NAC,

comespondence with tha interim Manimajara, Chandigarh- 160101
resalution professional E-mall: COSMASRESEARCHCIRPEGMAIL COM|
Moabile No, +81-89155-88862
11.] Last date for submission of claims 230212024
12 | Classes of if any, under ciause {b)
of sub-saction (BA) & section 21, sscertained | Name of the class {es)— NA
by the misrim resolution prof |

13.| Names of insoivancy Professionals iderified 10 ;NA
NA
3NAL

ﬂ Wk Tre - -
hitp:/libbl.gov.in/downloadfomm: himl
Plase rster Note 1 given balow for applicabis formis)
(b) Nat Applicable

{b) Detaifs of authorized representatives
are avallable at.

e TS T - R 92

ml-—u

Ihe

fort
The
Actl
(A

Plal
Datt

Notics is hereby given that the Hor'ble National Company Law Tribunal, Chandigarh Banch
{mnmmmmmamcmmmwmmﬁmﬁmd
Mis Cosmas Ressarch Lab Limited. on 09/02/2024
The Creditors of M/s Cosmas Research Lab Limited are heraby callad upon to submit thelr
claims with proof on of before 23rd February, 2024 to the Interim Reselution Professional
atthe address mentionad againstentry No. 10.
The Financlal Creditors shall submit their claims with proof by electronic means only. All ather
Mﬁmsﬂnﬂﬂmdﬁnﬁﬂhmﬂhm.ﬁwlmhydmﬂhm.
The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankrupicy Board of India (Insalvency Resolution Process for Corporale
Persons) Reguiafions, 2018. The proof of claims is fo b submitted by way of the following
;pmmmmummmmmmndmm:
ote-1
Form B: for claims by Oparatianal Creditors (except Workmen and employees)
Form C: for Claims by Financial Creditors
FForm O: for Claims by & Workmen and
FormE; for Claims by Authorized of Workmen and Employeas
Form F: for Claims by Creditors other than financial creditors and operational creditors
Submission of false ar misizading proofs of ciaim shall attract penaties.
Kindly mention your contact details in the clalm form so that any query regarding the clalm
can be resolved al the earliest. Sd-
Rajender Kumar Jain
(Reg. No. IBBUIPA-001/IP-P00543/2017-2018/10868)
Interim Resolution Professional in the matier of
Cosmas Research Lab Limited

Date 10.02.2024
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FEDDERS ELEC

Regd. Office: 6 and 6/1 U
CIN:L29299UP1

STATEMENT OF UNAUDITED STANDA
FOR THE THIRD QUARTER AND I

]
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:L Particulars Quarter Ended i
: 31.12.2023 | 31.12.204
{Unaudited) | (Unaudite
Total Income from operations 191.54 28.9,
2. | Net Profit/(Loss) from ordinary ¢
activities after tax e 17

3. | Net Profit/(Loss) for the period
after tax (after Extraordinary iiems) 41.01 1.5

4. | Total Comprehensive Income/
| (Loss) for the year [Comprising ot 3




